FIR No.481/17
Case No.6716/17
PS Punjabi Bagh
25.08.2020
File taken up today in compliance of orders of Hon'ble High Court vide its
circular no.26/DHC/2020 dated 30.07.2020. (The present case was carlicr en-
blocked on 21.04.2020 for 25.08.2020 as per the directions of Hon'ble High
Court).
Present: Ld. APP for the State.
Accused absconding.
In view of overall circumstances and in the interest of justice, be
put up for purpose fixed on 24.11.2020.

(MANU
MM-01(W¢st)/THC:Delhi
25.08.2020
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FIR No0.5227/2020

u/s 379/411 1PC

PS Punjabi Bagh
25.08.2020
This is an application for the direction to the jail superintendent as to why
accused Vishal @ Vicky is not released from jail.
Present: Ld. APP for the State.

Ld. Counsel for the accused is present through Cisco webex
meet app.

Reply from Jail superintendent perused as per which wireless
message was sent to concerned police station however, verification not
received till date therefore accused / applicant Vishal @ Vicky has not been
released from jail. Copy of the reply supplied to the Id. Counsel through
whatsapp.

In these circumstances, let report be called from the SHO PS

Punjabi Bagh for 26.08.2020. Copy of reply of Jail Superintendent be also
sent to the SHO concerned.

(MANU VEDWAN)
MM-01(West)/THC:Delhi
25.08.2020
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e-FIR No0.05288/2020
u/s 411 IPC

PS Punjabi Bagh
25.08.2020

Fresh charge sheet is filed.

It be checked and registered as per rules.

Present: Ld. APP for the State.
Accused is stated to be in JC.

Sh. Jitender Kumar, Remand Advocate is present.

Perused the file.

On the basis of charge sheet and annexed documents, I hereby
take cognizance of the offence. Let copy of charge sheet be supplied to the
accused through concerned Jail Superintendent.

Be put up for appearance of accused / further proceedings on
08.09.2020.

(MANU VEDWAN)
MM-01(West)/THC:Delhi
25.08.2020
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FIR No.01534/2019
u/s 411 IPC

PS Punjabi Bagh
25.08.2020

Fresh charge sheet is filed.

[t be checked and registered as per rules.

Present: Ld. APP for the State.
Accused is stated to be in JC.
Sh. Jitender Kumar, Remand Advocate is present.
Perused the file.

On the basis of charge sheet and annexed documents, I hereby
take cognizance of the offence. Let copy of charge sheet be supplied to the
accused through concerned Jail Superintendent.

Be put up for appearance of accused / further proceedings on
08.09.2020.

(MAN WAN)
MM-01(West)/THC:Delhi
25.08.2020
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FIR No.288/18
u/s 411/34 IPC

' PS Punjabi Bagh
25.08.2020

Fresh charge sheet is filed.
It be checked and registered as per rules.
Present: Ld. APP for the State.

All accused persons are stated to be on court bail.
Perused the file.

On the basis of charge sheet and annexed documents, I hercby
take cognizance of the offence.

Let all the accused persons be summoned for 24.11.2020.

(MANU WAN)
MM-01(West)/THC:Delhi
25.08.2020
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